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13'03 hrs. 

RUBBER (AMENDMENT) BILL 

The Minister of Commerce (Shri 
Kannngo): I beg to move: 

''That the Bill further to amend 
the Rubber Act, 1947, be taken into 
consideration. " 

Sir, this is a very simple Bill. It 
amends only two provisions-section 
12 and section 25 of the present Act. 
The amendment in respect of section 
12 is the main amendment, the purpose 
being, instead of the cess being collectect 
from the producers as at present, the 
cess will be collected from the manu-
facturers though it will remain as a 
cess on production. The reason for it 
is, there are nearly 26,000 estates and 
most of them are very small ones. Ac-
cording to the provisions of the pre-
sent Bill, all these plantations, how-
ever small they are, are expected to 
get themselves registered and periodi-
cally they have to produce returns for 
their productiDn On which basis the 
cess is assessed. It has been found 
physically impossible to keep the as-
sessments in track since almost 50 per 
cent of the estates ~re small and they 
do not file the returns and though the 
Act gives powers for assessing the 
duty on the estates which have not 
submitted the returns on the basis of 
estimated production. This we believe, 
is not very fair. In the case of small 
numbers where the estates delibera-
tely do not submit the returns, it may 
be justified. But to have almost 50 
per cent of the estates and 50 per cent 
of the assessments not being accounted 
for in this manner is neither fair to 
the assessing authority nOr to the plan-
tation owners who, have to pay the 
duty. Thererore, in the present 
amendment, we are proposing that the 
produced rubber will be taxed at the 
manuacturer's end since the manufac-
turers are also the consumers. '!'heir 
number being very limited-it is 347-
they can pay it. The price is control-
led. All that they have got to do is 
to pay the duty on behalf of the pro-
ducers and they will have to deduct 

it from the controlled price. This will 
make it easier in the matter of collec-
tion and it will make it less inconve-
nient to all. 

There is one other point. Power is. 
taken by this Bill to revise the maxi-
mum of the duty to be realised and 
that is fixed at 50 naye paise per kilo-
gram. At present the provision is 0r:e 
anna per pound. Though the maXI-
mum is provided at one anna per· 
pound, the current duty has been 50 
naye paise per 100 Ibs. I can assure 
the House that for the time being we 
are not going to enhance the duty. 

Shri Maniyangadan (Kottayam) c 
One anna per pound is being realised 
now. 

Shri Kanungo: Eight annas per 100· 
lbs. The present duty is the maxi-
mum duty that can be levied. That 
is one anna per pound. But the-
maximum is not realised. 

Shri Punnoose (Ambalapuzha): 
The maximum is realised. 

Shri Kanungo: Anyway, the maxi-
mum that we are proposing now is 
what may be called !l levy of four 
annas per pound. That means 50 
naye paise per kilogram. The idea is 
that we are not going to enhanc~ the 
quantum from what it is at present 
The reason for keeping the maxirr,um 
at this figure is that for large-scale 
development programmes which are 
anticipated, powers are taken, and if 
and when it is necessary, it will be· 
raised, and it will be passed back in 
the form of developmental work for 
the plantations. Section 25 is being 
amended and the amendment is 
almost consequential because it is 
within the rule_making powers. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
~he Rubber Act, 1947, be taken 
into consideration", 

8hri Punnoose: Mr. Speaker, Sir, I 
agree with the han. Minister on the 
point that this is a very simple Bill 
because the provisions are clear 
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[Shri Punnoose] 
enough. But, in my opinion, this 
House has to consider seriously the 
implications of the amendments. In 
1954, we had a major amending Bill. 
We had long discussions; we sat on the 
Select Committee; we accE'pted cer-
tain amendments. At that time, this 
House had certain objectives before 
it. We passed that amending Bill in 
order to reach certain targets. Now, 
when the Minister comes to the 
House and says that the ces. may be 
enhanced, the House has the right 
:and indeed, has the duty to ask 
whether we have achieved those tar-
gets and whether our objectives h:we 
been fulfilled. 

At that time, India required some-
thing like 24,000 tons of rubber per 
year, and we were producing only 
22,000 tons. But the then Minister of 
Commerce and Industry, Shri r. T. 
Krishnamachari, told the House that 
the House should not be complacent 
about the gap of 2,000 ton~ because 
every year the requirement grOll'S by 
leaps and bounds and that we should 
have a very well-planned programme 
to catch up. We passed the amend-
ing Bill and we imposed this cess. In 
1960, when we look at the position, I 
believe the Ministry is not in a posi-
tion to claim any amount of satisfac-
tory work, because today our require-
ments are something ~ike 45,000 tons 
while we produce only 24,000 tons. 
'So, the gap has widened. We thought 
we could catch up, but thE' gap has 
widened. The hon. Minister says he does 
not want to increase the cess i ust 
now. Maybe, but wha~ has he done 
with the cess already collected? Has 
be collected it properly? 

On modest accounting. the Board 
'should have collected Rs. 50 lakhs 
by this time. But only Rs. 36 lakhs 
have been already collected. How 
have we spent this R3. 36 lakhs? A "art 
trom this, we have also got the pooled 
·amoimt, the amount which the Beard 
"Collects from those who import rub-
·ber. The world price of rubber is 
now higher than the Indian price. 
:But there was a time--there were 

some months--when the world price 
was lower than the Indian price, when 
manufacturers were dllowed to ir.~port 
rubber. So, they could pay a margin 
to the Board and there is that pooled 
amount, which comes to somethiRg 
like Rs. '10 lakhs. Out of this, I 
put a straight question, what amount 
has Government spent for the d('ve-
lopment of rubber? The figures show 
that they spent Rs. 17 lakhs for re-
planting. The question arises, where 
is the neees&i.ty for enhanoing the 
cess? He says, it will ro baek to the 
rubber producers. The amount that 
he has already collected has not gone 
back. 

Whereas Rs. 50 lakhs should have 
been collected, only Rs. 36 lakhs were 
collected. I happen to be B member 
of the Rubber Board. The floard 
recommended that ,orne temp!lrary 
additions to the staft may be permit-
ted, so tha t the collection may be 
expedited, but it has been objected to. 
r do not know whether it was objected 
to by this Ministry or by the Finance 
Ministry. Anyway, this additional 
staff was not permitted and this big 
amount is in arrears. So, it is a 
policy of being penny·wise and pnund-
foolish. We could have collected and 
we should have coHected Rs. 50 
lakhs, provided the Hoard was given 
the additional staff necessary. 

The replanting scheme itself is a 
very limited scheme. We have got 1 
lath and odd acres of rubber. Our 
rubber is poor in quality, becau~e it 
was planted at a time when the 
country was lacking in resources and 
technical knowledge. So, it was 
rightly decided that that area has to 
be replanted and a phased programme 
was taken up. It was decided that 
in 1957-58, we should replant 14,000 
acres of rubber, but actual perfor-
mance was only 8,000. The ta,get 
was not reached. The Board examined 
this and it was found that the sub-
sidy scheme was not attractive 
enough. The Board had directed that 
those planters who are prepared to 
replant their area will be given cer-
tain aid, because the rubber plant 
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takes at least 7 years to come t'l the 
yielding stage and all the 7 Yl'ars, 
the planters will have to lose the 
present" income, however small it is. 

Therefore, it was decided that a 
small planter should be given Rs. 400 
land the bigger planter may be ',!·ven 
a smaller amount of Rs. 250 This 
scheme was not attractive and the 
Board could not catch up with the 
target. So, over a year ago, the 
Board decided afLer much considera-
tion that this rate should be re\'ised, 
and small planters should be given 
Rs. 1,000 whereas bigger ones will 
get Rs. 800 for replanting. That reso-
lution has been pass"d and the Board 
has reminded the Ministry several 
times. But all these months, the 
Ministry has been sitting tight over 
the matter. So, I ask, what is the 
justification for the Ministry to come 
and ask the Parliament for power to 
levy an additional amount which 
they say they are going to spend 
for development? I would like to 
know what has happened to that re-
commendation of the Board? It is of 
very great importance at the moment, 
because after making this recommen-
dation, the whole replanting scheme 
is at a standstill and is being held 
up. This was publicly discussed; it 
came out in the newspapers and 
various responsible people made 
statements about it. The planten are 
not prepared to replant, because they 
are looking forward to the file bhat 
never moves in the Ministry. What 
type Df functioning of the Ministry this 
is, I cannot understand. 

I have got many difficulties in sup-
porting this amending Bill. Even at 
the time when the amending BIll 
was passed in 1954, it was clear to 
the HOUSe that a mere replanting 
schpme will not help Us and we 
should go in a big way for new plan-
ta tion. The bolten Minister of Com_ 
merce and Industry said only a new 
planting scheme can help us. What 
has the Ministry done in that regll!"d? 

It is calculated that by 1975, we will 
require something like 2,75,000 tons 
of rubber every year, for our use. 
But at the most, if all the plans that 
have been laid out are implemente;l, 
our production will corne to 1 lakh 
tons. Even granting that we produce 
90,000 tons of synthetic rubber, never-
theless, we will be largely in deficit. 
So, We ·have to go in for new planting. 
By 1975, we may have 3 lakh acres of 
rubber under the pre3ent scheme. 
But we should have at least 6 lakh 
acres to catch up wLh our require-
ments. Even on these 3 acres, we 
have to work on it from even now, 
because rubber takes at least 10 years 
to come to full yielding stage. We 
have passed resolutions in the 
Board pointing this out. Not only the 
Board, but planters' associations and 
outstanding planters have done that. 
I understand even t.he working group 
of the Planning Commission has done 
that, but the Government refuses to 
act. 

13.19 hrs. 

[SHRI MULCHAN» DUDE in the Chair] 

After all, what is the scheme. The 
Board has suggested more or less like 
this. Government should give an 
advance to people prepared to culti-
vate rubber to the extent of Rs. 1,000 
per acre. On a sober calculation, an 
acre of rubber to be planted will re-
quire Rs. 1,000 to Rs. 1,200. The Board 
suggested an advance of Rs. 1,000. If 
that is not possible, at least Rs. 750 
per acre should be given. But the 
Government have not yet made up 
their mind. The result is our deficit 
is growing and the country is going 
to suffer for the inactivity of the 
Government. In order to plant an 
additional three lakhs ot acres Gov-
ernment will have to spend, at the 
rate of Rs. 1,000 per acre, about Rs. 
30 crores and that too. not in one 
year but over a period of 7 to 10 
years. Government need not lose one 
pie of it because they can collect it. 
If that at"ea goes into production the 
cess itself will amount to nearly Rs. 4 
crores to 5 crores. So, it is a very 
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wise and profitable investment which 
will help large areas of our country. 
If these three lakhs of acres also go 
into production we will have six lakh 
acres under rubber and the new 
acreage will give permanent employ-
ment at least to a lakh of workers. 
More than that, it will employ at 
least 10,000 educated men in various 
capacities. It can giVe temporary 
employment to lak.hs and lakhs of 
people. A scheme which is so attrac-
tive and which is prima facie so 
beneficial to the country is being 
shelved and so I think the Minister 
has to explain why this sort of neg-
ligence is there in spite of repeated 
reminders. 

When the statutory bodies were 
constituted then there was opposition 
to that in the House. But from the 
experience of all these years I be_ 
lieve it is time that we revise our 
opinion. We shOUld look into this 
matter dispassionately. A non-official 
body has got its own limitations and 
Government may not like it much but 
it is respected because the Chairman 
of that non-official body can indict and 
criticise and bring matters to the 
notice of the public. Therefore, a 
non-official body is respected. If a 
departmental committee is there, it is 
not liked because Government's own 
people are there. A statutory com-
mittee with an official chairman is 
neither respected nor liked. Whatever 
resolutions they pass, however urgent 
they may be, the bosses in Delhi sit 
tight over them and do nothing. The 
planting season is on now and it will 
be over in another 30 days. Replant-
ing has been b..'loroughly scuttled 
because of the inaction of the Minis-
try. I think an explanation is neces-
sary in that respect and unless that is 
coming forth this House will not be 
in a position to approve of this amend_ 
ing BjII. 

Then I have to ask one question. 
Even when the major amending Bill 
was passed in 1954 a demand was 

made in this House that the cess may 
be recovered from the manufacturers 
themselves because they are in a posi-
tion to pay. Four or five companies 
like Dunlop and Firestone monopolize 
80 per cent of the manufacture of 
rubber. But that suggestion was 
turned down and the cess was im_ 
posed on the producer. Now I will 
explain why it should be collected 
from the manufacturers and not from 
the producers. The manufacturers 
are big companies earning good 
profits whereas the producers are 
small peasants. A vast majority of 
the rubber cultivators are poor people. 
Many of them own five acres Of' less. 

[PANDIT THAKUR DAS BHARGAVA in the 
Chair] 

Many of them are uneducated and 
illiterate. Now they have to pay cess 
on every pound of rubber. Why 
should that be there? Why do you 
want to collect it from the cultl-
vator? I oppose it. Let us collect it 
from the manufacturer and go on 
with our development schemes. 

Then, if the cess is collected we must 
have a clear idea as to how we are 
going to spend it. Are we are we 
not going to have these addi tional 
three lakhs of acres under new plan-
tations. The Kerala Government is 
very much interested in the matt"r. 
Madras and Mysore Governments are 
also interested. Because, lakhs ot 
acres can be planted in these States 
provided the Central Government Is 
prepared to set apart some money, 
not as grant but as a loan. 
Then we will have a big industry, a 
flourishing industry which will bring 
prosperity and self-sl1fficiency to lJUr 
country. I wanted to move any 
amendment to refer the Bill to the 
Select Committee bllt as I do not 
want to obstruct the Bill I am not 
moving it. Therefore, I will ~;mply 

make these suggestions and I hope 
something will be done immediately. 

Coming to extra stall, either you give 
them extra staff or please write 011 thE' 
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arrears. You cannot expect the 
existing staff to clear off the arreas. 
It is not fair. ·Every year arrear is 
accumu1ating. Therefore, they want 
additional staff. But I am told the 
Finance Ministry is objPcting it. 
Then the easiest thing i~ to write off 
the arrears. Now new planting has 
to be done and extension service wOrk 
bas to be undertaken 'but the staff is 
not able to do that because of the dead 
weight of arrears. Therefore, 1lU' 
snggestion .is the demand put up by 
the Board may be taken up imme-
diately and granted and at least the 
replanting scheme may be included 
in the Third Five Year Plan. Already 
you. have done much h3vO(' with it 
and people have lost faith in the 
recommendations of the noard because 
they are neither accepted nor rejected. 
So, 1 suggest that it has to be accept-
ed immediately so that people may 
have some faith -in it. 

There js another point which the 
Bon. -Minister will have to consider. 
Already the ruhber planters are 
demanding a higher price. I am not 
"ery enthusiastic in supporting them 
for a very big change. I do nClt want 
the price of rubber i 0 be enhanced in 
a very big way ·because there are 
severnl aspects to be considered. Now 
this increase of cess comes to a.lmost 
400 per cent. But the Ministt'r says 
thaI it is only an enabling provision. 
In 195~ al$o when in tll!' Hill they 
provided that the Central Govern-
ment will have the right to impose 
a cpss of ·one anna per pound, the hon. 
Minister said that it i3 un . .! 'In enaU-
ing measure. The ",o~d!ng here is 
also the same. But wlt~in a few 
months they imposed tile cess of one 
anna. In the sam" V-.'3y, if this 
incn'ase to 4 annas IS intrc>dlloed it 
will result in utter confuRion. The 
planter will turn round 811d say to 
the worker "Look here, Government 
have increased the cess; therefore, 
we are not prepared to give you any 
bonus". All that sort of trouble will 
com;;- up. Therefor!', I strongly urge 
that if the Government is not in a 
position to enhance the price of rub-
ber very much, nothing sliould be 
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done which will giv~ the plant!!rs a 
right. or reason to deny the existing 
facilities to the worker-so Becau8e, if 
this increased cess of 4 a!1nas i; intro-
duced, immediately it will reffect on 
the wage bill and difficultie~ will 
arise. We should not do anything 
which will create suctl difficulties. 
But for that a Bill like Uli3 is a wel-
come measure. 

In the end I will say that we should 
know the mind of the Goverrun"nt 
with regard to development pro-
grammes and this House must have an 
early occasion to·. di3Cuss th~ whoie 
scheme. 

Shri Manlyaugadan: Sir, very 
much welcome the provision in the 
Bill enabling the Government to col-
lect cess from the manufact~ers. As 
my han. friend, Shri Punnoose, has 
said, it was suggested even the 
anl.CJl.ding -~ill was moved in 1954. 
Subsequently. the growers also 
requested the Government that the 
collection of the cess might be made 
from the manufacturers. Now the 
Government has realised the difficul-
ties of collecting the amount from 
the growers, small as well as big, and 
have come forward with this Bill. 

Along with that provision there is 
also another provision which enables 
the Government to fix the cess at 
50 nP per kilogram. The hon. Minis-
ter was saying that it is only an 
enabling provision and that it will 
not be collected. I do not go to the 
extent of saying what Shri Punnoose 
did, namely, that the same wording 
was put last time also when the 
Government was enabled to raise the 
cess from Rs. 181- to Rs. 6141-. A few 
months afterwards. it was raised to 
Rs.6/4/-, but at the same time another 
thing was also done by the Govern-
ment, namely, the price fixed by the 
Government was also raised by that 
same amount so much so that the 
rubber grower was not at a loss by 
increasing the cess. Whether Gov-
ernment intends to collect a higher 
cess or not, my only submission is 
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that thc producer of rubber should 
not be put to a loss. 

The statement of objects and 
reasons of the Bill says that this cess 
is intended for the implementation of 
certain plans for speeding up the pro-
duction of natural rubber in the 
country which are now under consi-
deration. I very much welcome any 
measure which will effectively speed 
up the production of natural rubber 
in the country and the growers will 
not be grudging in paying the Gov-
ernment something more in the 
interest of the nation. 

In this connection my hon. friend, 
Shri Pun noose, was saying that he 
was not for raising the price of rub-
ber .... ery much. I also do not want 
the priee of rubber to be raised very 
much, but I would submit that the 
present price fixed by the Govern-
ment in 1955 or so was based on the 
-recommendation of the Tariff Com-
mission and I understand that the 
Rubber Board has also recommended 
to the Government that the price of 
rubber should be increased. I am 
not aware as to what happened to 
the recommendation. If my informa-
tion is correct, the Tariff Commission 
has again gone into the question. 

In this connection, I may submit 
that the importance of rubber should 
not be ignored. It is a strategic 
material, as important, if I were 
permitted to say, as steel or any other 
basic material for the industrial and 
other development of India. Such 
an important commodity we are now 
importing in large quantities. The 
latest report of the Rubber Board 
says that from October, 1958 to March, 
1959, India had to import more than 
7,000 tons of rubber. The uses of 
rubber are increasing and it is esti-
mated that if the manufacturing 
industry goes on like" this, we will 
have' need for more rubber. So it 
is highly necessary tha t production of 
rubber should be increased. If Gov-
ernment can spend large amounts for 
cottage industries, Khadi Commission 

and such other things, why do Gov-
ernment not spend some amount for 
the production of rubber which will 
give employment? The calculation 
is that for" about every three acres 
two persons will get employment So 
in such areas of the' country where 
unemployment is very acute and 
where" rubber can' be planted, 
and reared, unemployment problem 
could be solved to some extent by 
tbis. My submission therefore is that 
Government should come to its aid 
and it should not depend on the ceu 
coliected from the I)roducers alone. 

Another thing that has to be look-
ed into is that some incen.ive should 
be given to the grower. As the sta-
tistics published now show nearly 5(lo 
percent of the area under rubber 
plantation is owned by small holders. 
Persons who own five acres and less 
own about 25 per cent. of the total 
area under rubber plantation and 
those" peop'!e are not able to replant 
their old rubber trees with clonel or 
budded trees. 

My Iron. friend, Shri Punnoose, 
was saying that the recommendation 
of the Rubber Board haS" not yet been. 
implemented by the Government for 
increased subsidy. I may go to the 
extent of saying that a man whc» 
owns only three or four acres has tOo 
live by the income from that. If th~ 
trees are cut down and are to be re-
planted, for anotl\-er seven or eight 
years he has no income. So, som~ 
compensation also should be paid to-
small holders for the purpose of 
replantation. Anyhow, the question 
of increasing the subsidy must be-
immediately attended to. 

In the case of rubber planters th~ 
cost of living has increased, Addi-
tional taxes are being imposed: The 
Kerala Government has recently im-
posed a tax, which is called" planta-
tion tax, at the rate of Rs. 10 pel" 
acre. For a rubber plantation this • 
an additional tax and the additional 
cess also is now going to be imposed 
by the Central Government. At the 
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"arne time it may be seen that the 
prices of manufactured articles are 
increasing. So here is a contest bet-
ween manufacturers on the side and 
the rubber pr;)ducers on the other. 
I would most humbly submit that 
the Government should c:Jme to the 
aid of the rubber planters, especial1y 
of the small holders and give some 
incentive to them to improve their 
present cultivation by replanting and 
also by new plantations. 

If all these aspects are taken into 
consideration, there is a good case 
for increasing the present price of 
rubber. I will request the GQvern-
ment to consult plantation interests 
also before corning to a decision as 
regards the price of rubber. 

Then. sma'll planters who expected 
to be benefited by the Cess Fund have 
not very much benefited. One rea-
son, I may submit, is this. In the 
Rubber Act at present there is a pro-
vision that representatives of the 
small holders will also be there on 
the Rubber Board. I think that three 
members are expected to represent 
the small holders, and they are 
nominated by the Government. In 
Kerala there is an association called 
the Small Holders Rubber Associa-
tion. an their complaint is that there 
are no representatives of the small 
holders on the Rubber Board. They 
have their own problems. But there 
is nobody in the Rubber Board to 
represent their interests. I hope 
Government wiYl look into this and 
see that the representatives of the 
small holders are persons who are 
interested in the small holders. I 
hope that aspect will also be taken 
into consideration. 

Dr. M. S. Aney (Nagpur): Who 
exactly are the sman holders? 

Shri Maniyangadan: Small hold"rs 
as defined in the Rubber Act are 
those who hald less than fifty ;cres. 
And their number is very big; near-
ly fifty per cent of the present area 
of rubber plantations is owned by 
small holders. 

In the matter of price I would Bub-
mit that, as an incentive, considering 
the importance of the commodity 
and considering the prices of other 
articles, the cost of living and other 
things, the price of rubber should be 
increased. In that matter the opi-
nion of the growers should also be 
taken into consideration. There are 
vari:lUs organisations of growers, the 
United Planters' Association, the 
Planters' Association of Kerala, etc. 
They know vNy well the cost of pro-
duction and all that. 

Now, there are certain diseases 
which affect the tree. To prevent 
that, some treatment' has to be done, 
manuring has to be d:me. If produc-
tion has to increase, all these new 
techniques and scientific methods 
have to be adopted. And if they are 
to be adopted there is no way but to 
increase the price of rubber. The 
world price of rubber is higher than 
that prevailing in India. So, if the 
Government is going to increase the 
cess, I believe, as the Government 
did on the previous occasion, they 
will increase the price of rubber this 
time also. 

Then there is another matter that 
would 1ike to bring to the notice 

of the G:Jvernment. Certain repre-
sentatbns have already been sent to 
Government by these dealers. The 
Rubber Dealers Association of Kot-
tayarn has sent a telegram to the 
Government a copy of which has been 
sent to me also. 

On hearing that the collec!ion of 
cess is to be made from the manu-
facturers, the fear of the dealers is 
this. They have already purchased 
the rubber the cess for which baa 
already been paid. Now suppose 
from a particular date the cess is 
going to be collected from .he manu-
facturers. Then, those dealers who 
sen the rubber after that date to the 
manufacturers will get only a price 
which is less than the original price, 
that is a price from which the c(>:"s is 
deduc~e:l. In order to avoid that 
difficulty the dealers have requested 
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GoveiUnent that they must be given 
s6m~· :time to. dispose of. the rubber 
which -theyd1f.ve., already purchase"-
thatuiliLis beyond'1hedate,on which 
tbie : Mtification by, which the manu-
faotureils is •. w,pay the cess comes intQ 
farce, .. ,1 think it, isa genuine fear 
alllGl. ,the. 'Govemmnt w:ill 10Qk inU!, it 
_en, ta.,,~le5 are framed, so that 
tlle deaie1'll J'who have, a).ready P'!it;!. 
.the cress ,and ,purchased 'thel'UbbBl' 
wilt =t, -be ,assessed twice;, once on 
the side of the ';: !nanufac~r and 
the other on the side of the producer. 
ThIIt<iil a : genuine , grievanCe which, 
/Is" bsaid! TI think Government .win 
~ki)iDto ~heni the"ru)es :&re framed 
Unlu.<t~t is' dime they will be put 
tG;liimmense. "loss., .From Kottayam 
rililbe!:'" is;' &ellt to Calcutta and 
otBer. j places,: by " , ~. or ship. 
It lw.ill' ,;tame nearly a: mOnth for 
thif rubber' 'to reach the manufacturer. 
In;'-;the.,oo.ne<of,'~is 'one month it 
mBy happen tiUIt:lhe:Govemment may 
pUss oJ8&._ .order, by, which the manu" 
:facturerr.'Wil1 ha1te . to pay the' cess, 
and theclmanufaoturer .. will ,pay the 
l1ea1er ,orily: au amOQ.yW after deducting 
the amount of the cess from the 
actual price. Actually, for this rubber 
t'hfi'dealI!T,'wouid'flave already paid 
the'~ss While preducing.':So I hope 
thati'oGov!iriiment will ,take proper 
steps' toawid',that difficUlty. 

<Valso hope: that .. in erder Clio .imple-
D1ent'Jther!d~ion of the Government 
f:n,ilicrelise ,jltGdiictiOlll" the, lJ'eoommen-
dations which have beeri.sent. forward 
'9y the Rubber Board, will be taken 
ilito i.cbnsidi?i'ati6rt. A~' niy,ht>n. ft'iimd 
Shtr"r\lntioCi~~'~a~"sajd,·'.: there, are 
~brY"g8oa s¢hemes'M", ,p'ut ,before 
th~ 'G6vemtiiiiht- by thEl',rKerlil~ Gotr-
Hlimeii't~·;t.i{eXtfibber' Board ~nd the 
tti'iliiilt"plarlbitloni:' "In th~' interests 
Cif the' countr~ as' 'il' 'wh:o~e' those 
schemes shoUld' be' g;ven ,.aftehtiort to 
ahd' imp1enie:fited: l,t will, giV:e em_ 
ploym'enttd t>eople;it\Vil1 save foreign 
e'Xchanll'eartd 1t'"Will' caUSe industries' 
to-th1-ivi! iii ,Thelia: So'those schemes 
must be seriouslf lo6ked in~o "and' all 
afirmust be #Iven'l~; this .r~spect by 
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the Central Government. The Kerala 
Government has schemes for planting 
a few lakllS of acres with rubber. For 
that purpose some aid may be given 
to them from the Centre. I hope that 
will be taken serious notice of and 
all necessary aid will be given. 

""Vith thelle words I support the 
Bill. 

Shri N. R. MUDiswamy (Vellore): 
Mr. Chairman, this amending Bill is 
a very simple one, dealing only with 
two sections, namely section 12 and 
section 25 of the Act, as pointed out 
by the ho~. Minister. 

, On a perusal of the Statement of 
Objects and Reasons I find that there 
is a certain lacuna here which might 
possibly be to the detriment of the 
objects with which the Bill has been 
introduced, This is an enabling pro-
vision, which might be regarded as a 
fiscal measure also to some extent. 
This Bill contemplates certain admi-
nistrative o."anges in the collection of 
the cess. Section 1 0 of the original 
Act deals with the obligation on the 
part of the owners to get their names 
registered with the Rubber Board so 
that they may submit their returns to 
the Rubber Board. Actually, these 
owners either submit defective returns 
or do not submit any returns at all, 
in spite of having registered their 
names. In view of t~e large number 
of theSe producers numbering about 
~6,OOO estates, Government was not 
able to catch those producers or deal 
~ith them effectively and they could 
not make the necessary collection. 
With a view to avoid or minimise that 
difficulty in the matter of collection, 
they want to amend the section and 
bring about an administrative change: 
that is, instead of collecting it from a 
large number of estate owners, they 
want to have it collected from the 
rhanufacturers who ultimately would 
be the 'consumers. 
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I find one lacuna her\! in the sense 
that section 10 of the original AI:~ re-
quires every owner of the estate to 
get his name registered with the. 
Rubber Board. Now, if the ,manu-
facturers are asked to pay the money 
and if correspondingly section 10 is 
not amended requiring the mamlfac-
turers also to register their names 
wito.'1 the Rubber Board, then they 
would escape this onus. In all fiscal, 
measures we all know tllat peQpl~ 
find a 'way: out· as . to how they' can, 
escape or evade pa~ent .of any ces~ 
or tax. In this case, if prima facie. 
the manufacturers are not obliged to 
have their names registered with the 
Rubber Board, . then- by what provisipn 
or machinery COuld they· be compelJeli' 
to pay the tax or cess? Therefore, .J' 
would request the .!lon.· Minister- to: 
examine whether it really amounts tOl 
a lacuna. I do nOt find section:.l0~ 
the Annexure to the Bill. ,~se' 
I would: not have made this" sugies-, 
tion. It may be that settion 10 might-
require even the registration of'ltlIDJU_' 
facturers and consumers also. It that 
is not so, I would iike to titi'Iig to his 
notice thilt, in the absence of. an' 
amendment of section "10' making it' 
obligatory on the part of every mailU-' 
facturer, who is' the ultimate consl,lII1et 
of rubber produced in 'the 'estates, to 
register, they will certainly escape 
this. What the Government want to' 
achieve it will never get. As a matter' 
of fact: they will be losing a lot. The 
Statement of Objects and Reasons says 
that they could not even collect 65 or 
70 per cent of the potential revenue 
expected from this. If this big lacuna 
is allowed, they cannot even think of 
getting 20 per cent. Here, the object 
is a change over in the method of 
collection, from the owners to the 
manufacturers. In the absence of an 
amendment of section 10, there will 
be difficulty, The owners are even 
now obliged to get their names re-
gistered. The estate owners have got 
to do it. They may not get notices, 
because, according to the scheme of 
the present Amending Bill, only ~e 
manufacturers have to submit a ree,' 
turn within a prescribed time. I 

would only draw his ~ttention to· "M;e 
If there i& any slib~cein. WJhit ,Ct; 
say. Otherwise, if .starids io: ~\l!ion' 
that he must "consider 'it';t~fce:':." ~:"~ 

. .. ~. _\!~'r,'~C_'q 9"1;'; ;rr-:.r~ 

" (;" l :'::"j :: ...; 0 

The other aspect which. I·· wish J;p, 
bring to his notice '!S_ihi/i. "rm:L'I~ 
these amending'.' Bills,": the: fl. JlIiI!~~. 
adopted by the Government i8"also~J~ 
amend the other sections to the ad-
vantage of ,the Gov>einrile:JIt·: '1MroaUi;e 
the money;'that'we·;collect'~. intlJl 
the consoli~ie>tf ~Fund "of lRtllil. lterE!;' 
l·lInd;it' 'goiis··'froilr 1Q\U1ha,.·'PI!1'''ti0uI1lIi 
to 5O·Naye'paise-~";Ji1I.ograDtl'ij'1~1 
not Imow'fue-cbiflpi!rativl!" taDlt!. lOne-: 
kilogram rfIiit jjerf ~Ui'i&; it'iiill)l ~: 
mor'eO'r'leS6~uC!I'fl'ismay 'wOtik'1I. 'SOO' 
per ceht"in~ase.r irf'filaY nW·b~fposi.il 
sible u( ree~:'tlie"'iiiaXiriiUm '6t"W 
Naye ~.; Btit'Siilt''iovhen tliiiieh7 
the' 'ar.lrbiing· ;~,diifuri" 'i6 "edJ.le'rii <1'&;j? 
!'l'aY,n)~Se,"thef'l!1i ~1wB1Ys-~c'fear' 
that' ie\.\rilr.dg6i'hP~"fill[illlillii'ff!'rr All I 
tJiE!salim:'if it' \iJorb"ttI'2 ;~tibc:!Sr'~.'_' 
k).Io.,j:,!. "w.'" rilf~iiG~ \l."3iiO'~1IJ;!!cent'· 
il1'ct:;S1'r Th.ls ~~~. 'io'w a' bi'f ~J) 
o~bi~£.'·f'l:ww'i'~~iri":ii~·: . ,- $n 
ameliciirl giiP~'f{fCh'~'~ef~!~' 
measur~,f!,Go"J~dllh.tiit[!siiJulirW ~W~: 
they do not ex,!:eed a maximum of 211 
N'~t'1'e .. ,,'.··,p .. ·~~~.·,'!'.':"'C, .. : ,.'1::"' {It .~l:\:rr;j~;".~: .f)1. 

i '[;':;(;r:"~~)"n;) .• jt; G 
1.:. 1 .:~:n"Jt: .. : .~Xi":: f, ;-;"j~!r!6:q "10: I; ... 

y/itp. ~.Il~~;a~, Jric~4;, 
thisBil) ifor f-i4e-rll~w..,:e,,; otf: ith~. 
HOUSft;,~a~e" it'Oultima~\y ~da tQ" 
ou.r·.IIKQ~"1leJ;',:an4 $~':Illl!~ ~t ill, 
coHected·,w.aul~!el!F.tain!y ;gQ·,tR!.w~~, 
schemes, ttL.t~~ !~k~I(SHI~41;;!p~t 
a~nitj~:J;'i.l·! :1 J[!":ITIr'"!' ";c-2 'Jr{t (:J 

':,"')f~ "" ".('·i ".I~~ry(!rf' 10 ~ r(l;: ,r!l; 

·'Sbrii"'de\>_'N~""'b~';r" '-.';' 

'!Wi: Cha~: C-'Oni!:!i6ui"hOs'bt!elli 
fiXed.': ''i'here is''nbt''futl.cli'tliffi!.': It he! 
has anysp~ii;ar),oll'lt'tcY ihlIkei'Iii!:miiY' 
rii'ake' it"lna feW minutes. ". r;" . ." i:: ,~ ';;'!"~ ;'''f"';:~' '\~ ; 
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[Shri Vasudevan Nair] 
schemes were submitted by lhe Rub-
ber Board, which were not al all 
attended by the Ministry. Many of 
them are perhaps sleeping in the files 
of the Central Government. I would 
like to emphasise the necessity of en-
couraging new planters. That is t;.c 
only point which I want to en:pha-
sise here. 

I understand that already scheme" 
were submitted by the Rubber TIoard 
to all concerned authorities contalll-
ing concrete proposals with rel:ard to 
helping new planters. I also under-
stand that a lot of money is kept by 
the Rubber Board and that can be 
very well used for the purpose of ne .... 
plantations. I need not go into lhe 
figures which were supplied by hon. 
Members in this House. But, I wa, 
surprised to find that in the Draft out-
line of the Third Plan, they estimate 
the maximum production by the end 
of the Third Plan as only 45,000 tons. 
The I:ap between production and re-
quirement will be very big. We will 
again be importing large quantities of 
rubber from other countries. There is 
large scope for new plantations. 

For example, in our State, even the 
State Government is having a propo-
sal fOr planting 3 lakh acres. I am 
sure, if the Central Government as 
well as the Rubber Board could come 
to the help of the State Government, 
the new planting in all the 3 lakh acres 
can be carried out in the Third Five 
year plan period. If it is very dlfIicult 
to the Government to advance large 
amounts of money for all new plan-
ters, for the time being, as a firsl step, 
I would urge upon the Government 
to begin to help the small growers. 
Large planters who may be planning 
new plantations, may be having re-
serve funds. They may depenu on 
bank loans or anything like that. 
They are rich people. Small growers 
up to ~O acres should be helped by 
the Government. I understand that 
in some other countries, for example, 
Ceylon, if there is a new planter, as 
soon as he begins planting, ii it is 
one acre, he is given something like a 

donation of Rs. 1,000. ·Government 
is taking such a lot of intere;t in 
encouraging new planters. That may 
be the case with some other countl'ie~ 
also. It is a long time since the Rub-
ber Board. as I understand, submitted 
i Is own proposals. The hon. Minister 
"tate:! the during the last two or three 
years, there is such an amount of 
enthusiasm among a large numbe·r of 
cultivators to have new planta,;ons. 
If only the Government moves in the 
matter, at least to help the Rubber 
Board to have more initiative III this 
field, I am sure, much work could be 
done. 

I want a clarification from the 
Minister whether, before preparing 
this Bill about increasing the cess, etc., 
the Rubber Board was consuited by 
the Ministry. Naturally, as an expert 
body dealing with the whole problem, 
we presume the Government ought to 
have consulted the Rubber Board. I 
would like 10 know whether the Gov-
ernment has done the same. 

Shri Kanunco: At the very out.ct, 
may correct myself a little bit, 

because, perhaps, I was a little bit 
confused and I confused the House 
also about the quantum of ce3S v.hich 
is collected. The fact of the matter 
is that the quantum of cess today is 
the maximum as envisaged in the 
current Act. But, this was only in 
1955. Till 1954, the rate was eight 
annas per hundred pounds. 

If hrs. 

I am grateful to the han. Members 
for their very helpful remarks, and 
particularly the comments o! Shri 
Punnoose, some of which certainly de-
serve attention. I rnay plead guilty 
to the charl:e of Shri Punnoose that 
We ·have not been as quick in taking 
decisions as we ought to have bet-no 
Of course, there is an explanalion for 
that, but explanations should not 
satisfy Parliament at any rate. 

My only excuse for that is this. 
Take the matter of staff. We cannot 
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judge a particular organisaiicn like 
the Rubber Board in isolation from 
.other activities of Government. we 
have to see what the repercussions 
elsewhere will be. and then·i(JIe it 
.does take a little time. In spite of 
this explanation, I plead guilty that 
we have not been qUick enough in 
taking decisions and communicating 
them to :heproper authority concern-
ed. 

will not take up the tinle of the 
House recounting the activities of the 
Rubber Board. reports on whil-h art. 
'placed on the Table 01 the HOllse from 
'year to year with opportunities to the 
House to comment on them. The only 
thing that I would say is that when 
the Rubber Board was conceived. the 
markets were very much fluctuating. 
;and our OWn plans were not so com-
prehensive as they are at pres"nt. 
For example, we could not conceive 
what would be the pace of our indus-
trialisation and the extent of our re-
quirements in everv sphere. Natu-
.rally. it took time • to make llP the 
mind. I should say. not of the Govern-
ment alone, but of the country as a 
whole. Now we have got I! iair idea 
as to what is going to be the nature 

<Df our development. though that also 
is subject to change. but the fact of 
that matter is that we will always 
remain far short of Our requirements 
:in our production of rubber. W~ can-
not switch on and off an .. gricultu-
:ral product as in the case of a fac-
tory manufacture. With all the will 
and resources. you cannot make a 
rubber tree yield in a year; it has liot 
to take its natural course. Further, 
I understand that we ihave I:ot ctor-
tian serious limitations. because of the 
limited avilability of good plantini 
material. I hope in the year" to come, 
with the enthusiasm of the various 
'State Governments concerned, we will 
·be able to do more in the ~phel'e of 
development. particularly in the sphere 
·of replantations. Personally I am of the 
·view that replantation should have 
priority over fresh plantations, not 
that fresh plantations should wllit, 
but there is greater urgency for re-
plantation. 

The justification for enabling the 
Government to have powers to raise 
the ceiling on the cess is that we are 
having ambitious plans. The Working 
Party on Rubber has produced cer-
tain ideas which have been incorpo-
rated in the Third Plan which the 
Members will have an opportunity of 
discussing in the course of the debate 
on the Third Plan. If tha! plan is 
approved and set in motion, it will 
require resources to be provided by 
the Government. So. we believe we 
should have powers for raising the 
rate of the cess as and when necessary. 
If we do it in an unjustified manner, 
Parliament is always there to puB up 
the Government. This cess is largely 
intended. at least the enhanced part of 
it, to meet the additional expenditure 
in the matter of development. Here 
I must make it clear that I cannot 
assure when the cess will be enhanced. 
At any rate. till the Third Plan is 
finalised we have no intention of rais-
ing it. And when it is rai,ed. as I 
said, it will be subject to the com-
ments of Parliament . 

It was asked why this method of 
collection from the manufacturers was 
not taken up earlier. This is not a tax 
but a cess, and a cess on production, 
in the present Act and amending Bill. 
The fact that we have come up again~t 
rather insuperable difficulties i! n~ 
proof that this is anything but a cess 
on production. And the correct thing 
to do, fiscally and legally, is to col-
lect it at the source. Going to the 
manufacturing end to collect is, fis-
cally, rather a c1umpsy way of d,,;ng 
it. 

A comment was made that the 
manufacturers are not eompu!soril!' 
registered and SO" on. Their number 
is limited, and is bound to be for 
some time. and Government has 
knowledge about them, whether large 
or small. and they cannot "scape sub-
mitting returns. Under the Act they 
are compelled to submit returns, 
failure of which will entail a penalty. 

It was asked why it was required 
that statements should be provided by 
both the producers and the cl)nsume,.... 
why it should not be left to the manll-
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[Shri Kanungo] 
facturers alone. Here, we come up 
against a peculiar feature in the rub-
ber industry. Take for example 
crepe leather. There are only 13 
manufacturers today, but the consu-
mers are thousands and thousands of 
cobblers. It would be impossible to 
ge.t, returns from all these consumers. 
Therefore; 'both the 'ends are' kept'in 
view for the purpose of judging .con-
sumption and ,production, ·so that the 
one can be cheCKed up with the other. 
And I believe that the time will come 
soon when the production will be 
higher, and even though the estates 
are S'mall, their income will be higher, 
and they will be put in a position 
where they have to sUbmit their 
returns. For the present, according 
to the Bill, the cess will De collected 
from the manufacturers. 

Comments ·have been made about 
the price of rubb;r. I would submit 
that the price of rubber is not fixed 
by Government on 'iheiI'~ovin judg-
ment, but on the advice of the Tarift' 
Commission. The latestenlJlliry by 
the Tariff Commission has been com-
pleted, and the Tarift' Commission have 
submitted their reports. In the course 
of their hearings, every interest in 
rubber, the growers, the dealers .and 
the manufacturers had all an oppor-
tunity to place their points of view. 
TI;l,e Tariff Commission have submitted 
their reports, and Government will 
shortly be taking a decision on them. 
What that decision will be, I am not 
in a position to say .. today, because 
the decision has not been taken so 
far. 

One hon. Member mentioned about 
the representation of small associa-
tions or associations of small holders 
on the Board. I suppose he will revise 
his argument when he sees that three 
memb~rs are nominated on behalf of 
the small growers. If it ig considered 
that there should be a process of elec-
tion, then I suppose half the revenue 
of the Board will go into the elections. 
As far as the representation of any 
-.rticular association is concerned, T 

am not sure if there is any associatioIlt 
which can claim to have anything near 
half the membership of the growers. 
Therefore, the _safest and the best 
method in the circumstances is to. 
leave it to the judgment of Govern-
ment, just as Parliament has left it 
to them in the original Act. 

Mention was made about the diffi-
culties which dealers would CO'llle 
across in the transitional period. I aln 
sure that when the mechanics of the· 
switch-over is worked out, this win 
be taken 'care of. 

l am glad that as has been. mention-
ed, '~ome of the State Governments. 
like .• the cKerala Government Or Nte' 
Mysore Governmept or the Madras 
Government have shown interest iB 
the matter, and I hope they will pro-
duce the necessary resources; it will' 
be helping in the .national effort, if the 
State Governments themselves will go, 
into the plantation business, just as 
they are said to· be going into. But 
the recent expectation that every 
endeavour in progress should be fin~ 
anced by the Government, Treuury is 
rather 'not"rigA!,' to my mind. Of 
course, in the case of small growers; 
they need help, and they are justified" 
in expecting 1t; but the assistance 
should be given .. in such awn)' that 
enterprise is not inhibited obY" . the' 
expectation of' incentives.' After all, 
progress can be achieved only whell' 
efforts are made without incentives. 
I am talking broadly; of' course, I 
entirely sympathise with the small 
grower. and I entirely agree with the 
proposition that the small grower has 
got . to be provided with finance, 
because his creditworthiness, in spite' 
of his potentality as a producer, is' 
rather limited; and Government have 
accepted that principle in the case or 
small industries, cottage industries 
etc. So, this help obviously will be' 
there. Bu~. I believe the State Gov-
ernments will take a wider view of the' 
matter. 

Perhaps, with the additional resour-· 
ces which will be available to tb~ 
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Board, the worries of the Board will 
be reduced in the matter of collection. 
Shri Punnoose' who is a member of the 
Board has mentioned already 0 that 
most of their time goes in collections, 
and they lire not able to realise even 
thOose collections in full, in the very 
nature of things. When once they 
are relieved of this worry, I believe 
Shri Pnnnoose 'will have less reason 
for complaint next year about the 
inactivity of Government of the Board. 

Mr. Chairman: The question is: 

i'That the Bill further to amend 
the Rubber Act, 1947, be taken 
into consideration". 

The motion was adopted. 

Mr. Chairman: We shall now take 
up the BilJ clause by clause. 

CJau~e 2--
for section 12) 

Shri Punnoose: I beg to move: 

(1) Page 1, line 14, tor 'fifty naye 
paise' substitute 'twenty-five naye 
paise'. (1) 

(2) Page 1 Jines 18 and 19, omit 
"either ftom the owner of 0 the estate 
on which the rubber is produced 
or". (2) 

In my 'first amendment, I have sug-
gested that the rate should be 25 nP. 
instead of 50 nP. I am glad that the 
hon. Minister says that it is only an 
enabling provision, and that the imme-
diate impOsition of 50 nP. is not 
contemplated, but he added that at 
least till the Third Five Year Plan is 
finalised, this was not contemplated. 
That is a very subtle way of saying 
that he is going to do it immediately. 

I am more worried about not pro-
perly utilising the amount that is 
collected. Even now-I do not believe 
that the hon. Minister was purpose-
fully doing sc>-the hon. Minister has 
been evasive in making a statement 
as to what he is going to do with 
regard to new planting. Certainly, 

re-planting must have priority, but 
that itself is going to sink because 
Government have not given fina)' 
orders with regard to. the revised 
rates. 

Therefore, in the first place, this 
replanting scheme should be vitalised 
immediately. Secondly, the new 
planting scheme has to be taken up. 
Nobody has suggested that Govern-
ment should give grants to those who 
are prepared to plant. After all it is 
a matter of just giving some loans. 
That is a very wise investment also; 
it is a profitable investment in the 
sense that they can get back the 
money. they would get a small 
interest, and they would also get the 
cess. Therefore, we are not asking 
for anything very extraordinary when 
we say that Government should help 
the new planter. 

Government should not also do any-
thing at this stage, that will make the 
people feel that the future of rubber 0 

industry is not bright. Suppose, they 
reduce the price of rubber even by 
one naya paisa, immediately, it wiH 
cool down the enthusiasm of the people. 
Therefore they should never do that. 
If they can nominally raise the price, 
I would welcome it, not because I love 
the planters so much but because I 
want the planters to develop the 
industry. For Heaven's sake let them 
not make any reduction, whoever may 
recommend it. I do not know any-
thing about it, but no such recommen-
dation should be accepted, if anybody. 
is sO unwise as to make that recom-
mendation. 

With regard to the second amend-
ment I have suggested that the cess 
may be collected from the manufac-
turers alone, and there need not be 
any power to collect it from the· 
growers. I understand that there are 
certain types of rubbEr, very small in 
quanity, which do not go to the 
manufacturer at all because they are 
put to use in the estate itself, as, for 0 

example the sole and other things. It 
may therefore, be necessary to collect 
it from the growers. But if it be-
CGmes oblleatory on eVwy rrower to" 
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k~p an account of every pound of 
rubber production etc., then it be-
~omes a very complicated affair. 
It will be a very unnecessary burden 
also on the grower, and the Rubber 
.Board also will have to be very busy 
all the time in checking up their 
.accounts and so on. If Government 
could specify or the Rubber Board 
could specify that such and such gro-
wers should give their accounts, that 
would suffice, because their commo-

.1iity does not go to the manufacturers 
at all. If only those growers are 

· required to submit their accounts, 
· then I have no objection. 

Shri Ranga (Tenali): May we know 
what Government propose to do in 
regard to the incidence of this cess 
<In the small growers, as distinguished 
from the bigger growers? Do they 
propose to exempt the small growers? 

Mr. Chairman: Amendments Nos. 1 
·.and 2 are before the House. 

Shri Kanungo: Notwithstanding the 
impetuousness of the leader of the 
Swatantra Party, I have to mention 
that it has not relevancy to the sub-

ject under consideration. 

Shri Ranga (Tenali): There is no 
· question of relevancy; I am only ask-
ing for information. My hon. friend 
seems to think that he can crack a 
joke at my cost. 

Shri Kanungo: He can do it double 
.on me. 

Shri Ranga: I am asking for infor-
mation. If he can, let him give it. 

Shri A. M. Tariq (Jammu and Kash-
mir): Do not mention the Swatantra 
Party here. With that name, he is 
not feeling comfortable. 

Shri Kanungo: Shri Punnoose ask-
ed me about reducing the quantum 
of the ""ss. I have mentioned in what 
-circumstances the cess will be impos-
.ed. Of course, the action of the Board 
will be subject to the approval of the 
-Government every year. All I can 

promise is that I hope that Govern-
ment and the Board will be more pur-
posive; at least the Government will 
not stand in the way of the Board be-
ing purposive. But a, I made it clear 
While moving the motion for consider-
ation, this power is necessary, because 
if we have got to go in a large way 
for replantation, plantation and all 
that, We require resources and resour-
ces can be had in this way only. Gov-
ernment cannot, and will not, do it 
without any relation to the existing 
prices. 

One of the reasons why Government 
could not come to a decision about 
the price of rubber is that they were 
awaiting the reoprt of the Tariff Com-
miSSIOn. As I said, the Tariff Comis-
sion is the forum where all points of 
view are canvassed. They offer their 
advice and then, as I said, We will 
be in a position to announce our deci-
sion on the report of the Tariff Com-
mission very very soon. 

As far as the duty is concerned, I 
can only assure the House that no 
decision will be taken without rela-
tion to the existing condtions regard-
ing prices and other factors. 

As regards the second amendment, 
have explained under what circum-

stances we need this provision. I 
suppose the rules will take care of the 
anomalies, if there are any, at any 
time. I hope Shri Pun noose will not 
press his amendments . 

Mr. Chairman: Is the han. Member 
pressing his amendments? 

Shrl Punnoose: Yes. 

Mr. Chainnan: I shall put amend-
ments Nos. 1 and 2 to vote. 

Amendments Nos. 1 and 2 were put 
and negatived. 

Mr. Chairman: The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was acl'lpted. 
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Clause 2 was added to the Bill. 

Clause 3, clause 1, the Enacting FaT-
mula and the Title were added to 

the Bill 

Shri Kanungo: I move: 

"That the Bill be passed". 

Mr. Chairman: Motion moved: 

"That the Bill be passed". 

Shri Sinhasan Singh (Gorakhpur): 
Now we have increased the cess from 
one anna to about 4 annas per lb. 
May I ask how this will affect the 
price, whether it will increase the 
'price of rubber or not? 

Shrl Kanungo: We have not done 
,anything like that. It is an enabling 
provision enabling Government to 
raise the duty if and when it is neces-
oSary. The price of rubber is govern-
ed by the control price notified by 
·Government. As I said just now, 
under the advice of the Tariff Corn-
'mission, Government will take a deci-
.slon now. 

Mr. Chairman: The question is: 

''That the Bill be passed". 

The motion was adopted 

n.26 hrs. 

. COTTON TRANSPORT (AMEND-
MENT) BILL 

The Minister of Commerce SMi 
'Kanungo): I beg to move: 

"Tha t the Bill further to amend 
the Cotton Transport Act, 1923, as 
passed by Rajya Sabha, be taken 
jnto consideration". 

This is an old Bill of long standing. 
In certain areas of India certain qua-
Ii ties of cotton are grown, and the 
efforts of Government and the growers 
have been to see that in whichever 
area a particular strain of cotton is 
produced, it should be protected 

1882 (SAKA) Motion re: Rep01"t of 1180 
University Grants Commissioll 

against being bastardised by importa-
tion of bad varieties of cotton. The 
purpose of the original Act was to en-
sure this. This Act has been in opera-
tion for quite a long time. 
Now, because of the realign-
ment of States, it is necessary 
that this amendment should be brought 
forward because in certain areas of the 
country which were formerly called 
Class B States, this Act was not in 
operation. The provision for coUect-
ing fees and all that for the purpose 
of the operation of the Act was rather 
doubtful in the old Act. 

These are the two matters sought to 
be rectified under the amending Bill.' 
This Bill has been passed by the RajJl! 
Sabha and I commend it for the consi-
deration of the House. 

Mr. Chairman: The question is: 
''That the Bill further to amend 

the Cotton Transport Act, 1923, as 
passed by Rajya Sabha, be taken 
into consideration". 

The motion was adopted. 

Mr. Chairman: There are no amend-
ments to clauses. The question is: 

''That clauses 2, 3, 4 end 1, the 
Enacting Formula and the Title 
stand part of the Bill", 

The motion was adopted. 

Clauses 2, 3, 4 and I, the Enacting 
Formula and the Title 'Were added to 
the Bill . 

Shri Kanungo: I move: 
"Thet the Bill be passed". 

Mr. Chairman: The question is: 
"That the Bill be passed". 

The motion was adopted. 

14029 hrs. 
MOTION RE: REPORT OF 

UNIVERSITY GRANTS 
COMMISSION 

The Minister of Education (Dr. K. L. 
Shrimali): I beg to "move: 

''That this House takes note' of 
the Report of the University 




